
DIRECttORAttE GENERAL OF FOREIGN TRADE

DES―VI(F00D&M:SC)

Meeting No.01/18 dt.13.04.2017 for the licensing year 2017-18 to consider cases under

Duty Exemption Schemes(Chapter_4)of Foreign Trade Policy 2015-20 pertaining to Food&Mics.

Products underthe Chairmanship of Sh.J V Patil′ Addl.DGFT.Fo‖ owing rnembers were presentin

the rneeting.

S,No. Name of the Officer Designation Department

1. Sh. Karan Sineh Seiwal Dv.:ndl.Adviser MFPl

Officers in attendance
1. Sh.Yoginder Singh DDG DGF丁

2. Sh. Ratan Lal Meena FttDO DGFT

Decision taken in each case is enumerated below. Ad-hoc norms fixed in this meeting are valid for
a period of 2 years reckoned from the date of ratification as per para 4.L2(a)(vi) of Hand book of procedure

(vol-1) 2075-20 updated as on 01.04.2015.
xxx

01          1Party Name:SARl丁 A HANDA   Meet No/Date:1/85-    Status:

Case No.:1/1/85-ALC3/2017   EXPORTS PVT LttD          ALC3/2017           ‐

13.04.2017

l HQFile

02

|  ICase No.:2/1/85-ALC3/2017

Party Name:SUPERHOUSE

tl M!TED

Meet No/Date:1/85-

ALC3/2017

.13.04.2017

RLA F‖ e ‐L:c.No/Date:0510401889 Deferred

:01/85/050/00001/AM 18/    :05/24/040/00616/AM 17/    107.03.2017                       .

NC noted that the comments are awa■ ed from MSME(Hosiery).丁he Commkte decided to remindl
lMSME(Hosiery)tO expedite the comments.丁 he case is deferred.                   |

Status:

HQF‖ e RLA File

101/85/050/00002/AM 18/    :06/24/040/00045/AM 17/

NC noted that the comments are awaited from O/o the

Commktee decided to remind O/O the ttextile Commissioner′

Textile Commissioner, Mumbai. The

Mumbai to expedite the comments. The

Lic.No/Date:0610038568

03.03.2017

Deferred

|

case is deferred.
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Party Name:MEHttA S丁 ONE
CONSOR丁 IUM

105/24/040/00564/AM17/
NC noted that the comments are awaited from MSME(chemical).
.MSME(chemical)to expedite the comments. The case is deferred.

The Committe decided to remind

|

:

|:01/85/050/00004/AM 18/

ILic.No/Date:0510401816

01.03.2017
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N"/Drt"J/8$ Ltrtr* i; iCase No.:5/U85-ALc3/2ot7 iCANNING COMpANy, iALC3IZOLT I iltI I I lL3.o4.zoLt i I1sFaFil"- -66-rir" ffiffi;-i
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ngted that the comments are awaited from Dy. Director (Fisheries), tcAR, pusa. The Committee I

i ldecided to remind Dy. Directo, (Fit!,":"t1, lcA! Prt._to expedite the comments. The case is deferred. 
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I lNC noted that the .orr"nir * jI l,l expedite the comments. The case is deferred. 
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The representative of the firm Sh. M.K. Garg, Director appeared for PH and explained that clearing
sorting and polish is being done and sterilisation is not being done by them for the subject AA. The
Committee suggested to the firm to sen$a write up of the project and also decided to seek copies of

i ithe (i) Bill of Entry further and (ii) shipping Bills. The case is deferred. 
r
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The representative of the firm sh. Pankaj Kothari, G.M. commercial and sh.
Advisor appeared for PH and explained the case in details. The committee r

rare awaited from Tea Board. The Committee decided to remind Tea Board.

K.B. Ganatra, Business
noted that the comments
The case is deferred.
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,, HQ File RLA File Lic.No/Date:0210206902 Deferred
" :oL/85/0so/Oo078lAMt7/ :02/2aloaoloooss/AM17l !7.08.2076

iThe representative of the firm Sh. Pankaj Kothari, G.M. Commercialand sh. K.B. Ganatra, Business
Advisor appeared for PH and explained the case in details. The Committee noted that the comments
,are awaited from Tea Board. The Committee decided to remind Tea Board. The case is deferred.
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No.:1/8/85-ALC3/2016

Party Name:NEWVBY TEAS

OVERSEAS PVT.LttD.′

IMeet No/Date:1/85-

ALC3/2017

113.04.2017



‐        14         Party Name:NEWBY TEAS   IMeet No/Date:1/85-   IStatus:   |

ICase No.:10/23/85-ALC3/2014 0VERSEAS PVT.LttD.′        ALC3/2017           .         .
13.04.2017            1          1

HQFile             RLA File             lLic.No/Date:0210205422 1Approved l
l:01/85/050/00196/AM 15/   1:02/24/040/00187/AM 15/   06.01.2015         1       1

The representat市 e ofthe lrm Sh.Pankai Kothari′ G,M.Commercial and sh.K.B.Ganatra′ Businessl

Ad宙sor appeared for PH and explained the case in details.丁 he Commtttee noted the comments ofl

MFPl furnished宙 de letter No.4(6ソ 2016-DGFT dated 15.03.2017 in an another case of this irm fol

14 similar export/import item. On the basis of MFPI's comments, the Committee decided to fix the ad-hoc

input output norms as under:- '

Export ltem Qty lmport ltem Qty

lnfusions (made from MultiPle

ingredients as imported)
(37,5O,OOONos of lnfusion Bags with

Tag in 37,5O,0O0Nos of Aluminium Foil

Laminates)

7500.00Kg lnfusions (Multiple
ingredients)

On net to net
basis

lnn r*V trt e consequential action as per policy/procedure. 
l

HQFileRLAFileLlc.No/uate:UlLULv)JoZAIJP
:0u85l050 looosLlAMt6/ :ozl2aloaolooo4elAMT6| 08.07.201s

B,sinettl:th" ,.pr"sentative of the firm Sh. Pankaj Kothari, G.M. Commercial and sh' K'B' Ganatra,

Advisor appeared for pH and explained the case in details. The committee noted the comments of

MFpt furnished vide letter No. a(6)/2016-DGFT dated t5.03.20L7 in an another case of this firm for'

fS ..l-rrr. "r..,.r1,-oort item. On the basis of MFPI's comments, the Committee decided to fix the ad-hoc
tsimilar export/import item. on the basis of MFPI's comments, the committee decided to fix the ad-hoc i

linput output norms as under:- Iinput output norms as under:-

Export ltem Qty lmport ltem Qty

lnfusions (made

from MultiPle
ingredients as

imported)

7500.00Kg lnfusions (Mtultiple ingredients) On net to net basis

nn r.*V t.t e consequential action as per policy/procedure'
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1        16         Party Name:NEWBY ttEAS    Meet No/Date:1/85-   IStatus:
ICase No.:12/13/85-ALC3/2016 0VERSEAS PVT.LTD.′         ALC3/2017           1

‐13.04.2017                       .

IHQ File                 RLA F‖ e                 lLic.No/Date:0210207021 1Approved  l
:01/85/050/00120/AM 17/   1:02/24/040/00109/AM 17/   22.09.2016         1       1

The representat市 e ofthe nrm Sh.Pankaj Kotha面 ′GoM.Commercial and sh.K.B.Ganatra′ Business‐
Advisor appeared for PH and explained the case in deta‖ s.The Cornrnittee noted the cornrnents ofl

MFPl furnished vide letter No.4(6ソ 2016¨ DGFT dated 15.03.2017 in an another case of this irm fori
16 similar export/import ttem.On the basis of MFPI′ s comments′ the Commtttee decided to lx the ad―hocl

input output norrns as under:―

Export ltem Qty lmport ltem Qty
lnfusions (made

from Multiple
ingredients as

imported)

15000.00Kg lnfusions (Multiple ingredients) On net to net basis

RA may take consequential action as per policy/procedure.
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翔Q File~~~~~~~―
一
‐

陣 File~~~~~~~― 獨蔀 昴 薦EЮ210206449「 pttved
:01/85/050/00192/AM 16/    :02/24/040/00183/AM 16/    15.01.2016                      1

The representat市 e ofthe irm Sh.Pankal Kothari′ G.M.Commerclal and sh.K.B.Ganatra′ Businessl

Ad宙 sor appeared for PH and explained the case in details.The Committee noted the comments of

lMFPl furnlshed vide letter No.4(6ソ 2016-DGFT dated 19.03.2017 in an another case of this irm for
17 1similar export/importttem On the basis of MFPI′ s comments′ the Commlttee decided to lx the ad― hoc

lnput output norms as under:―

IRA may take consequential action as per policy/procedure.
|
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On net to net basis

1.01Ke/Ke

lnfusions (made

from Multiple
ingredients as

lnfusions (Multiple ingredients)

Filter Paper

Export ltem Qtv lmport ltem Qty

7500.00Kg
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IMeet No/Date:1/85-

lALc3l2OL7
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,Deferred

IParty Name:SUKASO
,CaseNo.:2/8/85-ALC3l2OL5 CERACOLORS PVTLTD

18

■8 HQ File

:01/85/050/00080/AM 16/     :09/24/040/00255/AM16/    106.08.2015

The Committee noted that the comments are awaited from MSME(G&C). The Committee decided to
remind MSME(G&C) to expedite the comments. The case is deferred.
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|

IMeet No/Date:1/85-

lALC3/2017
113.04.2017
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I
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IParty Name:ADF F00DS LTD

,o HQFile Clarification regarding SION E-126 (for Vegetable Pickles in Oil/Mixed,
" :OLl85lt71,lO74/AM17/DES.V| Pickles in Oil) Whether Chutney can be covered under that SION

rThe Committee noted that MFPI has furnished the comments vide OM No. a(8)/2016-DGFT dated
,,22.03.2017 and in view of the comments of MFPI that DGFT to examine certain aspects committee'
ldecided to process the case on file. The case was deferred accordingly.

Party Name:ⅥノESTERN INDiA  IMeet No/Date:1/85-  Status:

ICASHEVV CO.PVT.LttD

HQ File Fixation

|:01/85/171/150/AM17/DES.Ⅵ I

The Committee noted the comments of MFPlfurnished宙 deOM No.4(2ソ 2015¨DGFT dated 22.03.2017.

10n the basis of MFPI′ s cornrnents′ the Cornrnittee decided to fix the ad― hoc input output norrns as

iunder:―

Export ltem Qtry lmport ltem Qty

Roasted & Salted Cashew
(7,L2,577Kgs)(The grade and

variety of the Cashew used in
export shall conform to that
imported under the
authorisation) packed in

consumer packs of composite
Cans(of 454gms capacity) with
Tin Lids and other plastics caps

and further in Kraft Paper trays
with plastic shrink wrapping.

2,47p68.00
No. of can

each can

packed with
Roasted &
Salted Cashew
of 454 grm.

Cashew Kernels Whole

Composite paper cans(for
454gms capacity of Cashew)

with Tin Lids and outer Plastic

Caps

Plastic Lids (for item S.No. 2
above)

1′ 12′ 577.00Kg

(Net to net
basis)

As per packing

policy

As per packing

policy
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HQ File

l:01/85/171/059/AM15

01/85/171/065/AM15

01/85/171/066/AM15

iThe other particular will remain same.
I

I

IRA may take consequentialactiOn as per po‖ cy/procedure.

Party Name:wESTERN rNDrA Meet No/Date:1/g5- status:
CASHEW CO. PVT.LTD ALC3/2077

Review or ad-hoc,n-or, ourrr, r#:::::L,", ;, ;., ;;]l ?1,r,r,
of imposing condition i.e. of the same quality, size & origin as imported. :

l

21

NC considered the request and decided that (i.)To review the ad-hoc norms in respect of A.Authorisation, issued under RLA file Nos. (i) 05/24/40/526/AMLI (ii) os/24/40/553/AM15 (iii)
32/24/40/011/AM15 considered and norms were fixed in NC meeting No.9/g5 /ALc/2oLsdated'03'09'zot5 and 2/85-4 Lc3/20L5 dated 30.04.2015 and 2/85-A Lc3/2oTsdated 30.04.2015 respectivety,
as under
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F‖ e Number Decided in Meeting No. Amended Exoort item will be
05/24/40/526/AM 15 2/85-ALC3/2015

dated 30.04.2015
Roasted & salted Cashew Kernels Broken (Tl"re
grade and variety of the Cashew used in export
shall conform to that imported under the
authorisation) as imported (1g0652Kg) packed in
consumer packs of composite Cans (396 {mscapacity) with Tin lids and outer plastic caps?nd
further in Kraft paper trays with plastics shrink
wrapping.

05/24/40/553/AM 15 2/85-ALC3/2015 dated

30.04.2015
Roasted Cashew Nuts Broken (The grade and
variety of the Cashew used in export shall
conform to that imported under the
authorisation) as imoorted.

32/24/40/011/AM 15 2/85-ALC3/2015 dated

30.04.2015
Roasted & salted Cashew Kernels Broken (The
grade and variety of the Cashew used in export
shall conform to that imported under the
authorisation) as imported packed in consumer
packs of composite Cans (396 gms capacity each
in 570240 Nos Cans) with Tin Lids and other
plastic caps and further in Kraft paper trays with
plastics shrink wrapping.
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20 party Name:JANATHA FrsH MEAL Meet No/Date:1/g5_ status:& orl pRoDUcr 

ALc3/20r7---'-, 
-- Jrq 

t titt.oq.zott lPl{< rr<*L: :[J'U+.ZUL l i'f .< t \ '
HQ File Fixation of ad-hoc input output norms in terms of para 4.06 of HBp 2015-20':07/85/L62/020/AM17 for export of "processed Fish Meal (Dried, putverised, seieved and2'- packed)with vitamins" against import of "Fish Meat (Unfinished),,.

]ffi f[Ti:.ffi::l:1,:?::: i:,:lr:'-:.se or this rirm, the description or export item in earrier case is力Huma「l高温鵬ノ:誌善7::甘
『器需翼∫i:Ittπ席曹

″
Finished Fish Meal(unll

Human cOnsumptiOn)″ whereas in the instant case the desc‖
ptiOn Of expOrt ttem is″PrOcessed FishMeal fDriod pl:l、 ′ハric6月  c:^.,^J ^_J __ :  11  ..

'eved and pack`“
Wtt Vi嘉蔦I:離[滞′W憲・礼肛

・
Tttid潤IMeal(Dried′ Pulver:sed′

〈Uninished)″ .丁he Committee decided tO seek clarification/explanatiOn frOm the nrm in this regard.
The case is deferred.
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